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and Minister
[Shri Jawaharlal Nehru]
are living there, which has resulted
in this kind of thing.
1217 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

Shri Krishnamoorthy Rae (Shi-
moga): I beg to present the
Eighteenth Report of the Committee
on Private Members’ Bills gnd Reso-
lutions.

STATEMENT BY A MEMBER AND
MINISTER

Shri Surendranath Dwivedy (Ken-
drapara): Sir, you would remember
that the other day when the Home
Minister made some baseless charges
against our Party, andq when we chal-
lenged him, he promised to see me
angd give me such particulars as he
had with him. You then observed
that you would take a decision in the
matter after hearing from us. Imme-
diately on that very day, I wrote to
the Home M.nister asking him whe-
ther I could mect him in the course
of the day or the day following. I
received a letter from him saying
that since yesterday was a holiday, he
would look into the papers today and
would meet me tomorrow.

This is a matter of great concern.
As you know, we fee] and think that
the privilege of the House requires
that either the charges should be
withdrawn or the documents that he
has in proof of the allegations should
be laid on the Table of the House, I
hope that when we meet we would
probably be able to deal with that.
We would then seek your guidance in
the matter. But there has been some
delay on account of a holiday coming
in between.

Shri Tyagi (Dehra Dun): That is
enough.

Mr. Speaker. I do not know if the
hon, Home Minister would like to
say anything.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I have nothing
to add. I got his letter—it may have
been sent on the 1st—yesterday and
immediately I wrote to Shri Dwivedy
that as the office wag closed, I would
look into the papers today and would
meet him tomorrow and tell him
whatever facts are with me,

Mr. Speaker: This is a matter on
which Members are feeling very
much exercised. Therefore, it is de-
sirable that it should be done as early
as possible.

12.19 hrs.

DEMANDS FOR GRANTS*—contd.

MINISTRY OF WORKS, HOUSING AND
REBABILITATION—ed.

Mr. Speaker: The House will now
proceed with further discussion on the
Demands for Grants under the con-
trol of the Ministry of Works, Housing
and Rehabilitation, together with the
cut motions moved.

Shri Mohan Swarup may continue
his speech.
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*Moved with the recommendation of the President.
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“There was complete unani-
mity of opinion regarding the
necessity for radical changes in
the Public Works Department.”
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The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): Mr. Speaker, Sir, I am
grateful to the hon. Members who
have taken part in the debate and
made valuable suggestions. Within
the time at my disposal, i{ may be
possible for me to deal with every
particular suggestion that has been
made, but I do wish to tell them that
every suggestion that has been made
shall be examined and whatever
appropriate action can be taken shall
be taken.

Shri D. N. Tiwary (Gopalganj):
Also the hon. Minister may inform
the Members concerned,

Shri Mehr Chand Khanna: I may
even write to the Mcmbers concerned
about certain points that they have
raised. I shall try to do that. I am
also grateful to the hon. Members
who made appreciative references day
before yesterday to my work in the
Ministry of Rchabilitation. It gives
one very great encouragement. After
all thesc years, for one who has tried
to do his work honestly and cons-
cientiously, there is an appreciation
from one’s own colleagues.

Sir, this Ministry is now no longer
the Ministry of Rechabilitation of
which I used to be in-charge and was
in-charge for a period of about 15
years. The name of this Ministry is,
the Ministry of Works, Housing and
Rehabilitation. Apart from that, in
this Ministry, we deal with printing,
publication and stationery. Then, we
used to have the Supplies Department
which is no longer with me now. Dr.
Singhvi made a refcrence about it day
before ycsterday, enquiring why was
this Department being taken away
from this Ministry no concern of mine?
But I do say that it has passed into
very tried and experience hands and
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full justice shall be done to the work
of this Ministry, I have only one
regret and that is that I had to part
with my hon. friend and cclleague,
Shri Jaganatha Rao and during the
short period that he was with me, he
did very good and valuable work and
made very valuable contribution. We
even deal with Boilers and Explosives.
not explosives inside the House, but
explosives outside. Then, we also
deal with....

Mr. Speaker: We dcal with them
outside. Woc create them here.

Shri Mehr Chand Khanma: We also
deal with some public undertakings
like the Ashoka Hotel, the Hindustan
Housing Factory and the National
Building Construction Corporation. It
is a Ministry which, at one time, was
called a service Ministry. We have
tried to serve and do our level best.
But today I propose only to deal with
two or thrce major aspects of this
Ministry.

I shall first go to housing. There
are two types of housing that we deal
with: one fs the social housing and
the other is the direct housing pro-
gramme of this Ministry which we
undcrtake through the Public Works
Department. When, I refer to the so-
cial housing, I have in my mind the
subsidiseq industrial housing scheme,
the slum clearance, the jhuggi-jhupri
scheme and low income group
scheme, rental housing and rural
housing. These schemes are of very
great importance. Thesae schemes
were launched a few yecars ago. Basic-
ally, these scheme; are very sound
ang they are in the best interests of
the country and the population in
different spheres, whether you call it
rural population, whether you call it
slum dweller, whether you call a per-
son who is an industrial worker or
who lives in rental housing. We can-
not build a housp without money. We
can do many things without money,
but for housing, money is needed.
Whether 1 purchase land, whether I
develop a site, whether I have elec-
tricity or water, it is essential that
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money should be there. When these
housing schemes were formulated in
the First Five Year Plan, there was
an allocation to the extent of 35 per
cent for housing. In the Second Plan
it came down to 19 per cent and in
the Third Plan it came further down
to 15 per cent. It is an irony that
while on one side the population of
the country has gone up, during the
last ten years between the period
1951 to 1961, there has been a growth
of over 21 per cent in the population
of the country, the allocation under
housing in the three successive Plans
has been cut down from 34 per cent
to 15 per cent, that is more than half.

Shri A. P. Jain (Tumkur): That is
our complaint against you.

Shri Mehr Chand Khamna: I was
there with you at that time. You
have had no complaint against me. I
was your adviser. That is what you
told me. You paid me a compliment.

That has been the position. The
reasons may be quite justified. I do
not say there were no reasons, that
the planners who drastically cut down
the Plan allocations under housing
gave housing only the same amount of
importance or priority that it deserv-
ed. But the fact remains that money
was highly inadequate and during this
period, though we have been able to
spend about Rs. 170 crores on housing,
though we have been able to build
over 2,55,G27 houscs. If I am asked,
“are vou fully satisfied with the per-
formance”, I am sorry to admit that
I shall have to say, ‘No’. We should
have done better because if an aver-
age man is to have shelter and if the
basic fundamentals of a socialistic
pattern of society are food, clothing
and housing—I shall not refer to the
fourth priority as my hon. friend, the
former Minister referred to, and my
reasons are quite obvious, my age, and
ITwillnot..........

Shri A. P. Jain: Age is alco decep-

tive,
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13.17 hrs.

[Mr. DepuTy-SepEAKER in the Chair]

Shri Mehr Chang Khanna: I will
not refer to that priority. But in a
socialistic pattern of society, I do con-
cede housing, food and clothing—are
three basic fundamentals of our socie-
ty. Attention has been paid to fcod
and clothing. But the same attention
has not been paid to housing. When
1 took charge of this Ministry, about
11 months ago, 1 went round various
States and had personal discussions
with my colleagues in the Housing
Departments. After having analysed
the problem, we called a conference
of the Housing Ministers. But, as my
misfortune would have it, jt was tim-
ed with the Chinese aggression or the
invasion on India. The result was
that although we thought that with
the money that we have and the tar-
gets that we wish to achieve, I should
be able to convince the Plan-
ning Minister and Finance Min-
nister, on account of the Emergency
and the difficulties with which the
country was suddenly faced, we could
not get any further allocation. In
fact, our allocations were further cut.
I have no grouse on that account, be-
cause I honestly believe and I do con-
cede that if this country has to re-
main strong, defence is our first re-
qu'rement, and for the sake of de-
fence, anything else and everything
else can wait and should wait. And
that is my experience as one who
has lived on the frontier for over a
period of fifty years. T feel that if
the country has to be strong—and it
must be strong to face aggression—
perhaps, we may have to face many
more cuts. But, as the Housing Mi-
nister I do have a grouse that while
in other cases, perhaps, the allocations
are being increased, in my case, even
in the case of industrial housing,
which is a part of production—be-
cause if industries have to be set up,
then industria] workers have to be
provided with accommodation, and
unless we provide them with accom-
modation, I am afraid that we cannot
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step up our target of production to
that extent—the allocations are cut. I
do hope tha: my former collcaguc
who has now gone to the Ministry of
Economic and Defence Co-ordination
which is now in charge of production,
will take this up with his Minister
and see that if he wants to step up
production and set up industries, he
has to find money for the construction
of industrial houses.

We have taken a few steps, even in
this difficult period, to fing money, if
we can, and step up our construction
programme or even keep up to the
original level. We get allocations
under two heads for housing. One is
the plan allocation which is provided
in the Third Plan or in any plan, and
the other is the money that we get
from the LIC. Of the allocation of
about Rs. 180 to 190 crores for hous-
ing in the Thirq Plan, we get Rs. 60
crores from the LIC. Last year we
got only Rs. 6 crores from the LIC
as against Rs. 10 crores. In Bombay,
where we had the Second Housing
Ministers’ Conference, we invited the
chairman of the LIC, and he was
kind enough to tell me that he would
make up the gap. So, instead of get-
ting Rs. 10 crores this year, we shall
be getting Rs. 14 crores, that is, Rs. 4
crores extra. '

The seconq thing I feel—and the
House has also expressed itself per-
haps directly or indirectly—is about
the setting up of a Central Housing
Board. That is laid down in the Plan,
and the Plan has been accepted by
Government and by Parliament. But,
as I said the other day in the House,
when we ourselves are in difficulties
today to raise funds, it will be well
nigh impossible for any housing
board, anq that too, a Central one
which has neither anything to do
with the Government here nor any-
thing to do with the State Govern-
ments, to raise any funds.

So, my suggestion is this, and T am
taking it up both with the Planning
Minister anq with the Finance Minis-
ter, that if the LIC is agreeable to
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the diversion of Rs. 10 crores further
for the construction of houses under
our housing programme,—it may be
for industrial housing, of which T
have talked so much—and if I can
get that money, then I shall get an-
other Rs. 10 crores; that will make a
tota] of an additignal Rs. 14 crores.

Another thing that we are finding
now is this, and that is very unfortu-
nate, namcly that while we are mak-
ing honest efforts and very sincere
efforts to find funds to implement our
housing programme, some of the
State Governments are even diverting
the Third Plan allocation for housing
to other projects. I should not say
anything against any State; Madras
is a very enlighteneq State, but Mad-
ras is one of the States which has now
passcd an order that no more housing
should be taken up and only the resi-
duary problem should be implement-
ed, and whatever allocation under
housing is there in the Third Five
Year Plan should be diverted to some
other important project. In Bombay
also, there has been a scvere cut.

So, I am taking up this matter too
with my colleagues. The Housing
Ministers of all the States are of one
view and one mind, namely that no
diversion should take place. I am
hoping that even if this diversion
from housing projects to other
projects is checked, it will be
able to give a certain amount of fillip
to the housing programme. I have
just mentioned that I propose to take
up all these matters with the Planning
Minister and the Finance Minister. In
fact, I am not going to see them alone,
but the Housing Ministers of most of
the States who could come—and we
decided it so in Bombay—are going to
meet these two Ministers, the one
who plans and the other who gives
the money, on the 15th and 16th of
this very month, and impress upon
them the importance of the continu-
ance of the housing programme and
even of stepping it up. Beyond that,
today, I am not in a position to say
much.
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Now, I shall come to two other
schemes which are part and parcel of
the housing programme. One is the
jhuggi-jhompri  scheme and the
other is the slum clearance scheme.
Some Members have unfortunately
taken it upon themselves that even
where we do something good, they
either impute motives to us or belittle
the effort.

A census was taken in June-July,
1960, according to which the number
of squatters then was round about
40,000. It was then decided that each
squatter would be given a plot of
land of about 80 square yards and that
would be on an ownership basis. The
result was that within less than a
year or eightecn months, another
20,000 squatters came and squatted on
the lands, and the number went up to
60,000. My hon. friend Shri Bagri is
not here at the moment. But he has
got the view to which I can never
subscrii.c that let any man come here
from anywhere, squat anywhere, and
according to my hon. friend Shri
Balmiki, he should be regularised
there at that very place; for, in that
way, this problem will go on inde-
finitely. My own feeling is that if we
keep that aspect of the matter before
us and even indirectly subscribe to it,
we shall never be able to do anything
in Delhi at all, and all our develop-
menta] programmes, and all the pro-
gress of our construction programmes
will come to an end.

So, what we have done is this. We
have formulated a scheme, and under
that scheme, everyone who gsquatted
before June-July, 1960 shall be en-
titled to alternative accommodation
when he is shifted from the place
where he is sitting today. The ques-
tion whether he is a Harijan or non-
Harijan does not arise. The only
exception that I have made is in the
case of Government servants. If a
Government servant is squatting, then
he is the firsf charge on me, and
under our general pool, he can be
allotted accommodation. But I can-
not allow a Government servant to
go and squat, take house rent from
me, and tomorrow claim land and then
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ask this sisila to go on with the Gov-
ernment of India. As you know, the
number of Government servants in
Delhi runs into thousands and thou-
sands.

The other exception is in respect
of an employees of the NDMC. Those
employees of the NDMC, who may be
displaced on account of the construc-
tion of flats for Members of Parlia-
ment on Rafi Marg, if they are entit-
led. must be provided with alternative
accommodation, and we are going to
do that. But the responsibility will
be that of the locaj body concerned.
If the local body concerned is not in
a position to build, we can consider
giving them some loans. But, apart
from that, leaving out the Govern-
ment servants who are the responsi-
bility of the Government of India and
the employees of the local bodies who
are the responsibility of the local
bodies concerned, every squatter who
is there and who has squatted there
before June-July, ‘1960 will be pro-
vided with alternative accommoda-
tion; if his name has been left out by
mistake, I am even prepared to give
him the benefit of an enquiry being
made, and if he can prove that he was
there before June-July, 1960, he
shall be counted, he shall be enume-
rated, and he shall be provided with
alternative accommodation like any
other squatter, whose number runs
to nearly 50,000 to 60,000.

Shri Indrajit Gupta (Calcutta
South West): What kind of proof will
be required? What sort of proof will
he have to furnish?

Shri U, M. Trivedi (Mandsaur):
The satisfaction of the Minister.

Shri Mehr Chand Khanna: No.
First of all, the proof may be his name
in the electoral roll, if his name is
there; then, if his son is going to
school, the father's name will be
there, and his address will be there,
and he may be receiving certain let-
ters at that address. If there is any
proof which will even be acceptable
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to my hon. friend Shri Indrajit Gupta
who seldom sees eye to eye with me,
T am prepared to accept it. My inten-
tion is this. If I am prepared to take
60,000 persons, a few hundreds here
or there will not make any difference.
To that extent, I arg not going to be-
little cither the scheme or the effort.
If any reasonable proof, any circum-
stantial evidence, can be produced to
show that the man did squat there
before June-July 1960, it shall be the
responsibility of the Government of
India to provide alternate accommo-
dation. I boldly make that statement.
But in making that statement, I want
consideration, help and co-operation
from my hon. fricnds opposite. I shall
take charge of the squatters. I shall
set up al] these camping sites for
them. My programme is to set up
abcut 40,000 camping sites during one
vear, take them there and then gra-
dually start developing sites. When
I take them there, I will try and make
provision for electricity or light,
water; we will give them schools, we
wil] give them reasonable facilities—
even of hospital. But 1 want co-
operation from my hon. friends oppo-
site. If you are in agreement with
my scheme, please extend to me your
hand of co-operation. If you think
therc is something wrong or faulty
with my scheme, I am prepared to sit
around with anyone of you and dis-
cuss in various aspects of the scheme.
The moment yvou tell a man that he
can become owner of a piece of land
in Delhi by unauthorised squatting—
if we accept that principle—that will
be the end of any regular develop-
ment anywhere in Delhi or in any
other part of India.

Another thing. I have said so—I
am only repecating myself—that with a
view to implement this jhuggi-jhopri
scheme, and we want to go at a very
fast pace, some things have to be
done. Our difficulties are........

st g Tag (FU9T) @9 9T
FTRITIETMA P A I I3 IR
H gXFIT HA-AGTAGSS Q) §, a1 9%
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Shri Mehr Chand Khanna: I was
going to say that the Public Premises
(Eviction) Act, which was formula-
ted a long time ago and passed by
this House. has with the lapse of
time becn found to be inadequate;
some amcndments have to be made if
the scheme is to be implemented.
First of all, there is a time-lag of 30,
45 and 90 days. Notices are given.
Then there are appeals. Then are
writ applications and all that. It is a
very long process. We want to cut
short that process. Then we want to
make re-squatting a penal offence.
Suppose a man is living in a jhuggi-
jhopri. We offer him an alternative
site. He goes there. Having taken
a plot of land there, as has generally
happencd, the man comes back and
starts re-squatting. In that way,
nothing will be done. What I want
the House to do is to give me full
facilities to proceed with it. Notices
to be given—yes, appeal—yes, time
factor—yes, alternative site—yes, but
if after having gone there, he comes
back and re-squats, that must be a
penal offence. He must be prosecuted
and fined, he may even go to jail
Otherwise, it is not going to stop.

1 happen to be a refugee—I am
proud to be one. I have dealt with
this question and have received com-
pliments and bouquets. But this
development started with me. We
squatted. We got allotments, Either I
kept mine with myself or gave them
on rent or possibly sold them and
started re-squatting again, This is a
bimari that has gone on in Delhi, We
must put an end to it.

I now come to slum clearance. This
scheme is applicable only to six big
cities in India— Delhi, Kanpur, Bom-
bay, Madras, Ahmedabad......
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The Deputy Minister in the Minis-
try of Economic and Defence Co-ordi-
nation (Shri Jaganatha Rao): Cal-
cutta and Hyderabad.

Shri Mehy Chand Khanna: My old
colleague has come to my rescue. The
names are: Calcutta, Bombay, Madras,
Ahmedabad, Kanpur and Delhi.

So far we have spent about Rs. 26
crores on the scheme and built about
82,000 houses. They have been sanc-
tioned; they may be in the process of
construction. I have not got the exact
figures. It is a very essential scheme.
It ic a good scheme. We do not want
to see the slums. Whether my house
is big enough to have a race course
or it is big enough to have a polo
ground, this is neither here nor there.
What is important is that those unfor-
tunate people who happen to be
Indians, who have the same right as
I have as a Minister, should also have
a shelter. But the implementation of
the slum clearance scheme even under
the Slum Clearance Act has presented
very greay difficulties—about valua-
tion of the land, fixation of rent, the
man being taken away from the slum
arca again coming back etc. Then
some of these schemes have to be im-
plemented through the landlords. The
landlords, as is wel] known, in many
cases are not very sympathetic, be-
cause the slum dweller will not pay
them the regular market rent. Land
values have gone up. If we take the
normal, market value of the land into
accouint, and the construction cost, no
slum dweller can be taken back and
kept there.

In this connection too, I am bringing
forward a Bill arming Government
with certain powers. I do not want
the landlord to suffer. But I want
him not to behave in a way that he
goes and asks him to pay the econo-
mic rent which is entirely beyond his
paying capacity.

Having dealt with these social sche-
mes, ] want to come to the construc-
tion programme of the PWD. Mahy
bouquets were given to this great de-
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partment; brickbats were also hurled
and many accusations were made. Let
me confess before the House that
when I came to this Ministry about a
year ago, I also had certain bias, pre-
judices and inhibitions against this
department. To be fair, I thought I
should look into the question at a
very close quarter. I met the officers
o the department, I met the archit-
ects, I met the artists, I also met the
contractors, fown planners and so on
and so forth. After having had a
frank talk, personal as well as in con-
ferences, with them and having also
had two or three meetings with the
contractors, I found that the proce-
dure for the sanction of the schcmes,
the procedure for the award of con-
tracts and the power that flows from
the Ministry to the Chief Engineer
and from the Chicf Engineer to the
officers on the spot is so inadequate
that if all that is to be accepted and
followed, we will never be in a posi-
tion to undertake any programme. I
do not say there is no corruption, but
1 do certainly hold and maintain that
with the co-operation that I am get-
ting from my staff, I personal:y feel
that we shall be able to deliver the
goods, that with the fellowship that I
am trying to crcate between the offi-
cers of the public works and the Min-
istry there should not be the same
cause for complaint as up till now.

I want to add one thing more. The
other day a question was asked in the
House, and I think the Home Minister
or the Minister of State, Shri Hajar-
navis, replied to it. The question was
about raising the age limit of retire-
ment from 55 to 58, why a man, once
he is given extension, cannot automa-
tically, go up to 58. I fully agree that
if at the age of 66 I can be made
Minister, there should be no difficulty
for a Governmeny servant to go on up
to 58, but one thing I am going to do
in the Public Works Department, and
I have said so. If I find the record of
an officer not good,—I may forgive
inefficiency, but I shall never forgive
lack of integrity and corruption—if I
find there is an officer in my Ministry,

.
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in the Public Works Department, who
has doubtful integrity, he is not going
to get any extensson from me. If any
action has to be taken, action shall be
taken. But my idea is not to start a
witch hunt. That is not my intention
at all. Any officer who has got a good
record shall have the full support of
the Ministry. In other cases, there
is no way out of it.

So, I have been trying to create a
fellowship among the contractors, the
engineers and the Ministry, and we
have taken certain remedial measures
too to see that our construction pro-
gramme is stepped up. I will only
mention them briefly. I have no in-
tention of taking much time of the
House.

We have reorganised the depart-
ment. I will take 3 minute or two to
explain what 1 mean by reorganisa-
tion. Previously, all my Additional
Chief Engineers had their headquar-
ters in Delhi. A man may have his
work in Madras or Bombay or Cal-
cutta, but he had his headquarters in
Delhi. Similarly, the officers in charge
of clectricity had their headquarters
in Delhi. Delhi has got a great charm
as you know perfectly well. Whether
he is an M.P,, a Minister or a juggi-
jhompdiwala, nobody wishes to leave
Delhi once he comes to Delhi. Today
we have decentralised the department.
I am posting one Additional Chief
Engincer in Calcutta. I have already
done it. I am posting another to
Bombay. This process is going on, so
that there is direct supervision. The
man is on the spot, we will even save
money. All this unnecessary touring
and the contractors coming to Delhi
all the time will be eliminated. At the
same time, when they know that the
Additional Chief Engineer is on the
spot, it is bound to have a certain
salutary effect.

Similarly, procedure for the sanc-
tion of works has been simplified as T
have just said, and large powers have
been delegated. Rules regarding secu-
rity deposit have also been relaxed
and liberalised. Shri Mohan Swarup
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referred to that. Previously, the

security deposits were not being re-
paid in time ang naturally if a con-
tractor is to keep his money locked
up, the Government pays for it, he
does not pay for it. I seldom come
across a contractor who has paid any-
thing from his own pocket. It s
the Government that suffers. So, we
have simplified that. We have also
simplified our contract form, and we
have appointed an additional arbit-
rator to look into the cases of arbitra-
tion, so that these cases can be dis-
poscd of as quickly as possible.

I now come to the direct construc-
tion programme undertaken by this
Ministry. We have launched upon a
big and massive construction program-
me. That programme, which is the
direct responsibility of the Ministry,
can be divided into two heads: office
accommodation and residential accom-
modation. I shall firsy deal with office
accommodation.

Delhi was built a long time ago. It
has been expanding. I do not want to
talk of the first war, but during the
second war a large number of hut-
ments and temporary shelters were
put up. They are still there. The
emergency has caused a very heavy
strain upon us. We want big office
accommodation for obvious reasons,
for defence and all that. What we
have done temporarily is to use these
exhibition pavilions and grounds for
our offices. The money that we have
spent possibly will be repaid within
one month, if one were to calculate
the rent at which this accommodation
is being hired.

We are very short of office accom-
modation. We have 21 lakh sq. ft. in
old hutments; we had taken six to
seven lakh sq. ft on lease and requisi-
tion as far back as 1940, 20 years ago,
and we are paying rent for that. Even
the Supreme Court has held and given
a ruling against us that such requisi-
tion can no longer hold good. That
was before the emergency started.
Similarly, we hired accommodation,
and now the rates are—it might shock
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the House—one rupee per square foot
per mensem, that is on concession.
It means if you have a room of 10 x
10 in Delhi and the Government wants
to hire it, Government has to pay a
rent of Rs. 100 per mensem. The figure
is even going up to Rs. 1-8-0 per
square foot.

So, we are now undertaking g big
construction programme to fill up the
gap in office accommodation of all
these years. We want roughly about
34 to 35 lakh sq. ft. of office accom-
modation. My  submission for the
consideration of the House is that if
1 build a house or an office, it costs
roughly Rs. 22 to Rs. 24 per square foot.
If I take the usable area, leaving out
the corridors, bath rooms and the
veranda, it comes to about Rs. 45. So,
with three to four years of the rental
that we have to pay, we can put up a
building. It is not magnificent buna-
ings, as was stated day before yester-
day. If I go to the market hiring pro-
perty at exorbitant rates, that Jces
not solve my difficulties. that does not
add a single house or a single square
foot of accommodation to the Govern-
ment. But if I'build another house,
or an office, then I am adding on to
the accommodation. The same thing
applies to the Government servants.

We give them a house rent allow-
ance. I know what their difficulties
are. I know the difficullies of the
sixty to seventy thousand Govern-
ment servants in Delhi who have to
hire accommodation. The rents in
Delhi are fully known. They are
very exorbitant. If a Government ser-
vant takes a house from me,—and
their number is only 30 to 35 per cent
—he has a certain sense of security
that he has got a house. But we know
what the difficulties are of the Gov-
ernment servant who does not have a
house and has hired one from out-
side. So, what we are doing is this.
I have sauctioned this year a big pro-
gramme to the extent of Rs, 15 crores.
I am not casting any aspersion on any-
body. Far be it from me. But during
the last five years, the period previous
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to 1962-63, the total construction pro-
kramme sanctioned by this Ministry is
on.y Rs. 7:5 crores, less than half of
the programme that we have sanc-
tioned this year. We have been acqui-
.ing houses or hiring them, In the in-
terest of all concerned. it will be goad
if we have a massive construction pro-
gramme. We are not putting up any
iuxury buildings, as was stated that
nay. These buildings should stand the
test of time. If we are going to spend
Rs. 40:45 per square foot on a multi-
storey building, we have to see that
they answer certain specifications; we
cannot and must not waive those spe-
cifications. Previously, we undertook
onlv single storeved constructions. It
1s said that the bungalows of Minis-
ters are verv spacious: there are a
larg» number of servants’ quarters
and so on. That is not my fault; we
never built them; the Britishers built
them.

Shri Indrajit Gupta: But why do
not two Ministers share a bungalow?

Shri Mehr Chand Khanna: I am
coming to that. I was saying that we
were going to have multi-storey build-
ings. Instead of building one house
over two acres of land, we are now
going to build at least twenty flats in
eight storeys over that place so that
there can be maximum and intensive
utilisation of land in accordance with
the master plan. A little while ago, I
said that 60.000 Government servants
are without houses. Very rightly Shri
Gupta asked: why don’t you share ac-
commodation? It is a good thing. Who
is to sct the example? (Interruptions.)

Shri Indrajit Gupta: Ministers.

Dr. L. M. Singhvi (Jodhpur): It will
create problems of co-ordination.

Shri Mehr Chand Khanna: 1 have
to give a reply to Dr. Singhvi; I wish
you had not anticipated or precipitat-
ed this question. I will not indulge in
that at very great'length. There are
Government servants who are living
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here: they are in very grcat difficulty;
they come to me every day. We have
completed abyut 4,000 houses this year;
we have about 5000 houses under
construction, That number is small
compared to the present demand of
60,000 houses. About offize accommo-
dation, 35 lakhs square feet are needed.
I should be able to complete my pro-
gramme within the next three or four
years. Already we have sanctioned to
the extent of 25 lakhs square feet; 9
lakhs square feet are under construc-
tion. But in the case of residential
housing for Government servants I am
sorry that I am not in a position to
give the same amount of satisfaction
for obvious reasons. First of all, land
has to be acquired and then develop-
ed. Then. even if we construct 6000-
8000 houses a year, it is a very big
programme by itself, there is the pro-
blem of water. electricity and the civic
amenities such as schools, hospitals,
buses, etc. All these things have to be
taken into consideration. It is no use
putting up a house with brick and
mortar and take a friend of mine who
works in the North Black to a house
eight or ten miles away and put him
there. That is not my intention at all.

We will intensify our construction
programme in the nearest possible
area. There is a charge against us

that the Ministers, MPs members of
the Planning Commission, and the
Public Service Commissions and the
Judges of the High Court live very
near to their place of office, It is un-
fortunate that people are taken ton
far out. I accept it. There is a lot of
hardship in that. That is why we are
going to take up intensified construc-
tion programme and multi-storey
buildings.

I was talking about Government
servants. We have a shortfall of 60.000
houses. Even if I complete 8000 every
year, it is going to be a long time: it
may take eight years or more. Till
then if a Government scrvant living in
a hired house were t> come to me and
say or ask me what am I going to offer
whim’lamsorrywsaythatlcan
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only say one thing. What I have done
is this. I have liberalised the rules of
allotment; I will allow them to share
acc.mmodation with a Government
servant who is entitled to it. I have
told him that I shall not penalise him
because he refuses any allotment. We
will also see that these houses which
are in the general pool are not allotted
to any outsider; whether he is a re-
tired Judge or a rctired Governor, if
he is going to get any honorary job in
Delhi and house is part of that job,
the Ministry concerned shall have to
find the house for him: he will not be
a charge on the general pool. The idea
is to conserve houses for the general
pool, One of the newspapers remarked
about this: grace and favour allot-
ment. I have stopped that; there is no
grace and faveur allotment. We have
avoided the system of priorities. Till
now people did net have any
inkling or idea as to when their
turns were going to come. That
creates a lot of difficulties for me.
Some of my friends and colleagues
are anniyed with me but now they
are beginning to appreciate this step.
we did away with this priority busi-
ness. it is because that means nothing
else but favouritism. I am prepared
to look into hard cases: I do not say
that I shall not look into them, If a
man is sick or in difficulties or his
mother is ill—all these things can be
taken into consideration. But by and
large our approach today is that we
shall make these allotments on the
rormal basis; there shall be no priori-
ties except in the case of serious ill-
nesses, *

I will touch one or two more points.
My old Minister ‘friend, Shri A. P.
Jain is not here. He made scathing
criti~ism about the sale of lands in
Delhi and said that we were profiteer-
ing and wondered whether the De-
fence of India Rules could be applied
against us.

An Hon. Member:
ters.

Against Minis-

Shri Mehr Chand Khanna: In a way
he is correct because the land prices
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[Shri Mehr Chand Khanna[

in Delhi have gone up very high. But
Delhi is no exception; it is happening
all over the country. I was in Bom-
bay about a month ago and I wanted
some lands for the construction of
houses for Government servants, I
saw the Finance Minister of Bombay,
Shri Barve, an old friend of mine who
was to a great extent responsible for
the setting up of the township of Fari-
dabad: he was then our Administrator
and T do not think many people knpw
this in this House. I asked him: can
you give me this land? I think it was
called Cuffe Parade. It was some-
where near the Oval near Churchgate
extension. The price was Rs. 1100 a
square yard, he said. Why don’t you
allot that? I asked. He said: to save
my neck from the charge of favouri-
tism, being charged tomorrow that I
have given this valuable land through
the back door to A, B, C. or D. That is
the policv that I have adopted in
Delhi. I know land prices are high.
But if I were to allot this land to any-
bodyv for Rs 200 or Rs 300 per sq.
yard. tomorrow there shall be a charge
against me. I do not want to be
named; I hope my name never comes
up as it has come up in the House in
certain other matters Either it should
be favouritism or it should be put
through the public market. I put it up
in the market, under the hammer.
There is nothing wrong about it.
Is it justiied that in this poor
country at the expense of the
tax-payer we should subsidise hous-
ing for the richer class or the middle
class or the class to which Shri A. P.
Jain belongs...... (Interruptions.)

Dr. L. M. Singhvi: For the sake of
old friendshio.

Shri Mehr Chand Khanna: I believe
in new friendship and I am coming
to you presently. That is our ap-
proach, 1 am not responsible for freez-
ing these 50,000 acres of land. I am not
responsible for making certain co-ope-
rative societies eligible and certain co-
operative societies non-eligible. T am
not responsible for the implementa-
tion of the master plan or its formula-
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tion. The land has been frozen by the
Chief Commissioner of Delhi. If it is
asked of me whether it is right, I shall
certainly say “Yes; you did the correct
thing.” That land is being developed
by him and it shall be sold. I do not
know what the procedure is, because
the Minister in charge is the Home
Minister. It. however, does create a
certain amount of confusion as Shri
Shiv Charan Gupta said the day be-
fore yesterday. I am the Minister of
Works and I am also the Mi-
nister of Housing. I have to under-
take the construction programme; the
nazul lands are under me and the
Government lands are under me. But
if any land is acquired for develop-
ment, that is done by the Chief Com-
missioner under the Ministry of Home
Affairs. I have nothing to do with it.
So, I do not plead guilty about it.

14 hrs.

The same is the case with the mas-
ter plan. Historically, they may be
all right,—the implementation of the
master plan or the DDA being with the
Ministry of Health. But functionally,
from the functiona] point of view, I
feel that they should come to my Mi-
nistry. 1 am not asking Dr. Sushila
Nayar to give them to me_ because I
have already had brickbats and bou-
quets and now, in my old age and with
bald head. I am not going to expose
it further! That is not my idea at all.
But what I am placing before the
House is this: you take water, for
instance. The other day, some hon.
Members were getting very much agi-
tated about water which has not rea-
ched the MPs’ quarters. But that is
dealt with by another Minister—the
Minister of Irrigation and Power. Ele-
ctricity is dealt with by the Minister
of Irrigation and Power,

Dr. L. M. Singhvi: That ic the diffi-
culty with this Government The res-
ponsibility is shoved on to the others.

Shri Mehr Chang Khanna: What I
am trying to say is this. With the
growth of Delhi, there are problems
coming up, problems which were not
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visualised, such as the growth of popu-
lation, the way it is growing.....

Shri Sham Lal Saraf (Jammu and
Kashmir): The responsibility must be
owned.

Shri Mehr Chand Khanna: I am not
disowning responsibility. My hon. fri-
end was himself a Minister in Jammu
and Kashmir and he knows what the
responsibilities are. What I was say-
ing is this. I do believe that this di-
versified control is not conducive to
the best development of the capital. I
accept that. I also feel that there
should be a unified control. I also
agree that there should be an agency
which should deal with all these mat-
ters. I am not in a position to answer
what I am going to do.

Dr. L. M. Singhvi: It is a very can-
did confession.

Shri Mehr Chanq Khanna: I can as-
sure the House about one thing. I
will bring all these matters to the no-
tice of the Home Minister. I wish his
Demands had c>me later than mine so
that the hon. Member could put these
questions to him. But I wish to assure
the House and you, Sir, that I shall
take up this matter with the Home
Minister. 1 earnestly feel that it is
in the interests of the capital; the
development scheme the juggi-jompri
scheme, or the slum clearance scheme—
there are autonomous bodies, and
there are so many Ministries func-
tioning. 'Taking that into considera-
tion, I feel that we should do some-
thing in this connection.

I would not take much time, but I
shall now turn to Dr, L. M. Singhvi’s
remarks.

An Hon. Member: New front!

" Shri Mehr Chand Khanna: No. He
talked about MPs’ accommodation. I
am glad that you are in the Chair,
Sir. No allotments are made by the
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Ministry of Works, Housing and Re-
habilitation in this regard. There is
an allotment committee of the Rajya
Sabha, and there is a sub-committee
on accommodation—] do not know,
and I heard of it for the first time
today. But we do not make any
allectment. Whether it ig a flat or a
bungalow, again it is done by the
House Committee of both the Houses.
The other day, objection was taken to
the allotment of houses to a certain
set of MPs—whatever name you call
them, it is no concern of mine. But
it was a terminology or a phrase
which has come down to me from my
predecessors and so I used it inadver-
tently the other day. Now, if some
MPs are no longer MPs and if they
have not vacated the houses occupied
by them, I am taking necessary action
to evict them, but I shall tell you that
this Public Premises (Eviction) Act is
a very dilatory thing. Then, again,
pressures are also brought to bear on
us by A, B, C.....

Dr. L. M. Singhvi: Reference was
made to a special set of MPs—the
distinguished MPs!

Shri Mehr Chanq Khanna: I am not
going to use the work “distinguished”,
1 got a rap on the knuckle the other
day! There are about a dozen houses
which are placed at the disposal of
the Minister of Parliamentary Affairs
and he makeg those allotments. I do
not make those allotments.

Shri Indrajit Gupta: So, the cat is
out of the bag.

Shri Mehr Chand Khanna: My job
is only to evict. My job is not to
allot.

Dr. L. M. Singhvi: That is what 1
was eliciting.

Shri Mehr Chand Khanna: If the
food is bad in the hostel, the respon-
sibility is mine. But if the caterer is
to be appointed, then the Rajya Sabha
House Committee or the Lok Sabha
House Committee has to be consulted
and their wishes taken into considera-
tion,
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Now, a pertinent remark was made
by Dr. L. M. Singhvi. 1 feel that it
needs an answer. The remark was
about the accommodation that is al-
lotted to Members of Parliament. I
cannot divest myself of the responsi-
bility as a Housing Minister, to pro-
vide accommodation to MPs and ail
those who are a charge on me. We
have three or four types of houses
here. There are about a dozen houses
which are a class by themselves. Then
there are about 160 or 170 or 180—I
forget the number—houses on the
Rajendra Prasad Road and Maulana
Azad Road; they are old bungalows.
Then there are the flats which were
built on the North Avenue and Soutn
Avenue long before I took charge of
this Ministry., When I examined the
problem of shortage of accomodation
in Delhi, I also applied my mind to
the accommodation that is needed
for MPs. 1 honestly believe and feel
that if an MP is to discharge his du-
ties, like any other Minister or any
other person he has to be provided
with adequate accommodation and it
should be as near to Parliament as
possible. If he lives in Vinay Marg
or far away, it is going to cause dis-
comfort and irritation, and the only
person of whom he can think of and
talk about is possibly the Minister.
It is quite right. So. I looked into this
matter and we found that we were
short of about 150’ 160 or 170 quar-
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ters. Presently, we have started the
ronstruction of flats near the Willing-
don Hospital. in the North Avenue;
they are under construction. and we
have sactioned about 150 flats to be
built on Rafi Marg. We have also
sanctioned a new club for MPs It wil)
be a good club. I am hoping. As I said,
Members of Parliament. should be pro-
vided with adequate accommodation.
But personally I feel that if an MP is
given a free house, it would be much
better.

Shri U. M. Trivedi: That is what
we want

Shri Mehr Chand Khanna: That will
solve all my difficulties, as Minister of
Works, Housing and Rehabilitation.
Let me tell you why I have made that
suggestion. I have thought about it.
Under the rule. an MP is to get &
house, the maximum rent of which is
not to be beyond Rs. 105. That is the
rule, It is entirely a different thing:
if he stays for 12 months he gets a
25 per cent subsidy. In the assessment
of rent, we do not take the value of
the land into consideration. We do not
take developmental charges into con-
sideration. We only take restricted
departmental charges. In other words,
we take only brick and mortar into
comsideration, and having done that
we assess the rent up to a certain per-
centage.

Shri U. M. Trivedi.
tion has gone to zero.

Shri Mehr Chand Khanna: I am
saying exactly what you want me to
say. That is the position, Taking Rs.
105 as the basis, you find that there
are a number of houses the rents of
which are more than Rs, 105. We
scale it down to Rs. 105. Then again,
when we give a concession of 25 per
cent, we bring it down to Rs, 70 or
Rs. 75. Then, let us take it that some
additions and alterations are made to
the house, say  the house occupied by
Shri Tyagi. He will not misunderstand
me. Supposing tomorrow he goes out
and he is not returneq by his consti-
tuency.

After deprecia-
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That house will be again allotted to
some other M.P. Then the rent will
again be reduced to Rs. 105. With the
execution of the additions and altera-
tions the rent goes up to Rs. 115, but
when that M.P. leaves ii, the rent
again goes down to Rs. 105. We can-
not charge more than Rs. 105.

That being the position, I have to
consider the construction programme
or the space which is required for the
M.P. for his legitimate needs. If he
has to live for 6 months in a year in
Delhi, he must naturally have his
family here. For Mr. Tyagi it is all
right; he is in an unfortunate position.
But others naturaly want their fami-
lies. If there is going to be a direct
relation between the rent ‘and the
construction cost, I am sorry to say
that we will not be able to do any
thing beyond that. I would submit to
you, Mr. Deputy-Speaker and through
you to the hon, Speaker for his consi-
deration, let this question be examin-
ed as to what should be the normal
accommodation required for the M.Ps.
That shou’d be decided and laid down.
After all, the Parliament is a sovereign
body and if it takes a decision, as Mi-
nister for Works, Housing and Rcha-
bilitation, I have to see that the deci-
sion is implemented.

Shri Daji (Indore): 50 per cent of the
accommodation is taken up by the Mi-
nisters.

Shri Mehr Chand Khanna: He is far
wrong. Out of 750 the accommoda-
tion taken by the Minister is only 48
or 49.

Shri Daji: Not the total, but each in-
dividual case,

Shri Mehy Chand Khanna; There
again Mr, Daji is quite wrong, be-
cause having worked for 11 months in
a year in this Ministry, I know every
inch of land; I know every file and I
have gone through it. So, don't take
up the question of M.Ps, and Ministers.
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Shri Daji: Why not?

Shri Mehr Chand Khanna: My ques-
tion is, whether he is an M.P. or a
Minister, if a Minister is entitled to a
free house, give a free house to the
MP. Or, lay down that this should
be the accommodation which should
be provided to an MP. Lay down
some yardstick. That accomodation
being there, I should be told to build
houses according to that specifiation.
Let the Speaker take it up. Let the
Chairmen of the House Committees
of the two Houses be there. Let the
leaders of the opposition groups be
there. The Finance Minister should
be invited and I should be also invit-
ed. Let us decide this question once
and for all as to what accommodation
should be considered adequate for the
reasonable needs for an M.P. who has
to spend a large part of his time in
Delhi. I may tell Dr. Singhvi that I
am fully in sympathy with the idea
he put forward day before yesterday;
I have nothing to say against it. If
we can live in big bugalows, certainly
Members of Parliament are also en-
titled to some kind of reasonable and
adequate accomodation.

Shri Inder J. Malhotra (Jammu and
Kashmir): But not free water and
electricity; otherwise the same trouble
will arise,

Shri Mehr Chand Khanna: The hon.
Member is quite right. Whether you
impose a ceiling upon yourself or whe-
ther you have free electricity and
water, whether you have a free house
like Ministers and have other ameni-
ties, it is a matter for the House to
decide. I am not deciding that. be-
cause I have not even got the power

‘to allot a House to any M.P. and I

said so in the pegmnning.

Dr. L. M. Singhvi: Can you nct add
a few more larger houses to the pool
for M.Ps.? This has also been the re-
commendation of the Housing Com-
mittee to the Government?
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Shri Kapur Singh (Ludhina): The
propriety of a matter is one thing and
the legality is another thing. He is
confusing the two,

Shri Mehy Chand Khanna: As I
said, my attitude is very helpful, prac-
tical and forthright, My idea has been
to help and serve my M.P. colleagues,
becauge you are my Parliament; you
are my sovereign body and if I have
to remain and work, I can remain and
work only with your willing coopera-
tion. I want that cooperation and I
do not want to do anything which is
not considered right or proper.

A suggestion has been made by Dr.
Singhvi and there is a lot of {nrce in
that. That will be a matter egain for
the Speaker and others to consider.
If some more houses are to be added
to the M.Ps.’ pool it wi]] naturally
impinge upon the houses that we allot
to the Government servants. Then,
what would be the terms of allotment
of those houses? I can understand
this decision being taken, namely, to
give 10 or 15 more houses to them,
like to anybody else, under F.R. 45A.
These matters may be considered. I
can consider that. In al] these mat-
ters, if any reasonable via media can
be found, my M.P, colleagues shall not
find me wanting in that direction.

I am sorry I have taken up so much
time. ...

Shri Dinen Bhattacharya (Seram-
pore): You have been dealing only
with Delhi,

Shri Mehr Chang Khanna: As far as
rehabilitation is concerned.the Deputy
Minister dwelt upon it day before yes-
terday. I have nothing to add. He
made certain categorical statements.
One statement is that Dandakaranya
scheme is being implemented and shall
be implemented. The vriority of
Dandakaranya scheme is that of the
displaced persons from East Pakistan
who were in camps in West Bengal.
They should go there. Thirdly, as
regards the 10 per cent quota, we are
not against it. There is the vacuum
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of 5000 families in Dandakaranya;
whether 10 per cent go there from
non-campers or from, campers, is a
matter of mutua] adjustment. To that
we have no objection whatsoever.

Then there is the refugee problem
in West Bengal. That is being tuckl-
ed. We are making allocatidons and
funds. I do not know what is the
difficulty. If Mr. Guha wcre here, 1
would have told him that I got the
mmpression from his specch that he
was speaking possibly in 1953 and not
in 1963. We have spent Rs. 400 cro-
res on the rehabilitation of displaced
persons out of which over Ks. 200
crores have been spent on the rehabi-
litation of g splaced persons from East
Pakistan. We have spent Rs, 15 crores
on ihe Dandakaranya scheme so far.
Our budget for Dandakaranya is Rs. 4
croreg next year,

Shri N, R. Ghosh (Jalpaiguri):
Sealdah station is as dismal as before.

Shri Mehr Chang Khanna: Scaldah
station shal] remain a chron.c prob-
lem. It has come up here many times.
Sealdah station can oniy be cleared if
an assurance is given by a certain sec-
tion in this House that they shall not
resort to squatting agamn. I have
cieared it once, twice, but so long as
Sealdah station remains a political
problem, it can never be cieared.
That is my feeling. If you say Seal-
dah station is bad, am I respons.ble
for it? What is the number of non-
displaced persong today at the Scaldah
station? Let it be cleared once and
for all. When we have spent Rs. 200
crores, a tew lakhs is not much, but
that is not the point.

Shri Y. S. Chaudhary (Mahendra-
garh): But who is responsible”

Shri Mehr Chand Khanna: I am not
responsible for that. That is the only
positive gtatement I can make

I have taken so much time. I am
very grateful to all the hon. Members
for the patient hearing they lave
glven.
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Dr. Ranen Sen (Calcutta East):
That day I had raised the question of
rentals of the industrial housing
scheme as we]] as of the houses built
under the Slum Improvement Act.
The rents are too high. Is it within
the power of the Central Government
to do anything in thig regard?

Shri Mehr Chand Khanna: Under
the existing pattern, there is a certain
amount of grant angq subsidy laid
down. We are sticking to that , We
have ng intention at the moment of
liberalising it. But I intend doing one
thing more. A demand has been made
by some of the slum dwellers and 1n-
dustria] workers that these houses may
be sold to them on a hire-purchase
basig through easy instalments. I am
following that proposal. If that can
be done, with the money that I would
make, I can plough it back for the
construction of more houses

Dr. L. M. Singhvi: I would like to
know whether the Government 1s
inclined to frame a comprehensive
national plan for slum clearance. We
are told that the Government of India
at the moment is responsible for only
six slum clearance programmes. In
view of the fact that the Primne Minis-
ter and many important people in the
country have said repeatedly time and
again that the State Government and
local authoritieg are incapable of solv-
fng this problem, would the Minister
tell us whether a more massive pro-
gramme is likely to be undertaken in
the foreseeable future?

Shri Mehr Chand Khanna: An en-
quiry committee was set up under the
chairmanship of my colleague, Shri A.
K. Sen, which looked into this ques-
tion. They submitted a report, which
was accepted. The approach was that
we wil] take six big towns in India
today. But it wag left to tne State
Governments; if they want to extend
the scheme beyond these six to some
other towns in their States, they can
do so. But, as I said in the beginning,
firstly, the difficulty ig apout the ;aw.
That we are going to amend. Second-
ly, if I can get some more money—and
for that I want the co-opzration and
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the help of the hon. Members here—I
may be able to achieve better results.

Shri Balmiki rose—

Mr. Deputy-Speaker; Ordere, order.
I shall now put all the cut motions
together to the vote of the House.

The cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts showpn in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
asry to defray the charges that
will come in course of pay-
ment during the year end-
ing the 31st day of March, 1964,
in respect of the heads of De-
mands entered in the second
column thereof against Demands
Nos. 101, 102, 103, 104, 103, 144,
145 and 146 relating to ihe Minis-
try of Works, Housing and Re-
habilitation.”

The moton was adopted.

[The motions for Demands for
Grants which were andop:ed by Lok
Sabha are reproduced below—Ed.]

DeMAND No. 101—MinNisTRY OF WORKS,
HOUSING AND REHABILITATION

“That a sum not exceeding
Rs. 82,12,000 be granted to the
President to complele the sum
necessary to defray the charges
which will come in course of pay:
ment during the vear ending the
31st day of March, 19f4 in respect
of ‘Ministry of Wcels Housing
and Hehabilitation’ ’

DeManp No. 102—PusLic WoORKS

“That a sum not exceeding
Rs, 31,62,96,000 be granted to the
President to complate the sum
necessary to defray the charges
which will come in covrse of pay-
ment during the year ending the
31st day of March, 1164, in respect
of ‘Public Works’.”
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DemaNp No. 103—STATIONERY AND
PRINTING

“That a sum®™ not exceeding
Rs. 8,93,02,000 be granteq to the
President to combplate the sum
necessary to defray the cnarges
which will come in course of pay-
ment during the ycac ending the
31st day of Marcl. 1Y1:4, in rispect
of ‘Stationery ang Printing’.”

DeEMAND No. 104—EXPENDITURE ON
DISPLACED PERSUNS

“That a sum not exceeding
Rs, 7,69,85,000 be granted to the
President to complele the sum
necessary to defray the charges
which will come in cnur<e of pay-
ment during the y2:r ending the
31st day of March, 19¢4, 1, ruspect
of ‘Expenditure on displaced per-
sons”.”

Demanp No. 105—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF
Works, HOUSING AND REHABILITA-
TION

“That a sum not exceeding
Rs. 71,08000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursz of pay-
ment during the yea: ending the
31st day of March, 1964, in respect
of ‘Other revenue expend.ture of
the Ministry of Works, Housing
and Rehabilitation.’”

Demanp No. 144—CapPITAL OUTLAY ON
PusLic Woiks

“That a sum no! exceeding
Rs. 7,27,83,000 be granted to the
President to comnlete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending tne
31st day of March, 1464, in respoct
of ‘Capital Outlay on Public
Works’.” ) &

DeEmanp No. 145—Deunr CarrTan
OuTLAY

“That a sum not exceeding
Rs. 7,22,33,000 be granted to the
President to compleic the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1544 in respect
of. ‘Delhi Capita] Outlay’.”

Demanp No. 146—OTHFR CaPrTAL OuT-
LAY OF THE MINISTRY OF WORKS,
HoUSING AND REHAEILITATION

“That a sum not exceeding
Rs. 8,32,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ¢nurse of pay-
ment during the ye:r ending the
31st day of March, J3€% in respect
of ‘Other acp tal outlay of the Mi-
nistry of Works, Housing and Re-
habilitation’.”

MINTISTRY OF Law

Mr. Deputy-Speaker: The House will
now take up discussion and voting on
Demand Nos. 75 to 77 relating to the
M nistry of Law for which 3 hours
nave been allotted.

Demanp No. 75—MINISTRY OF LAaw

Mr, Deputy-Speaker: Motion mo;-
ed:

“That a sum not exceeding
Rs. 37,25.000 be granted to the
President to complete the sum
necessary to defra the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Ministry of Law’.”

DeMaND No. 76—ELECTIONS

Mr, Deputy-Speaker: Motion mov-
cd:

“That a sum no' exceeding
Rs. 1,27,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the y~ar ending the
31st day of March, 1364, .n ruspect

of Election’.



